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i RispoxpENT®

i Dekkhan Agmcultunsts’ Reluf Act (X VII. of 1879), sectzons 12,

) ‘187‘9) are B3 follows =

- taking an account between such: parhes in mancer herema.fter provided..; !

< fall knowledge of his legxl rights as agaiast “the credxcor, the Couru shall not be c.
, bound go-to enquire, but-may do so if it thinks fit,. - - A

“THE INb‘IsA"N’rLKW?EE'PORTS} [voL.xxx,
FULL«BEN@H R

AP PELLATI] ClVIL

Bq'ore .Mr. Jmtwe Russell Glmeustzce (Actmy), My, Justice: Ghandavarkar, :
.M'r. Justice Heaton and Mr. Justwe ng.’at.

‘ FATMABIBI AYAL BADRUDIN 'aNp OTHERS - (ORIGINAL DEFENDANTS);

. APPELLANTS, v GA’\IESH ‘BALEAL JOGLEKAR (ORIGINAL PLu‘mFF)

13 an'd
TIAT—-A_pplwatmn of the . sections-to. a - suit instituted: before the Act.
came znto force in o partzcular Dzstrzct-—Retrospectwe qﬁ‘ect—Takmg an
ozmt Letween pom tzes. -

_ B *Fxrst Appeal No. 76 of 1906. G
1' Secnons 12, 13 and '71A of the Dekkhan Agnoultumsts Rehef Aot

6 (XVIL of -

1257 sttory of - “fran actwns “with. agmcult’umst debfors lo e mve
any. g2ibof the description mentioned in section 3, ‘clanse (w) , in whlch the defendanb
orany:one of tha defendants igan agr\cu]tunst, i e i

urt, 1f the amounl: of the credxtor s cla1m i dxsputed shall examme both the:
plamtx&' afid the defendant as mtneases, unless;” for réasons’ 0 be Tecorded by ji3iag

' writinog, it deems it unnecéssiry.so to do, and shall enquire into the history and ments-

of the; case, from’ the commencement of the transactions between - the- partxes and the: -
persons (1f any) throth whom they clalm, out of which the suit has arisen, first mth" :
a view to0 aecertmmng whnther “there is any defence to the suit on the ground oi; -
fraud, mistake, acéident, undue nﬁuence or ttherwise, and, secondly, thlv 8 view. to

When the-amount of the claim is admltﬁed and the. Court for reasons to ‘be recorded~ )
by it in Wr:tmg, belfeves that such admission is true and is ma,de by the debbor witha_ -

“In other cases in which the amoung of the claim is admxtted the Gourt shall bs;,
bo\md to enquire as aforesaid, o : ' o
Seetion 9, clanse first, of Bombay Regula.hon V of 1827, s r=pea.ler1 50 far as .

] 'rcgards any suit to which this section applies.

* Nothing herein contained shall affect the rights of the parties to requu'e thab a.ny N

" matter in difference between them be referred to arbitration.

.13, Mods of taking account.—~When the Gourb enqun'es ‘into the hxstmy and
ments of a case under scetion 12, it shall— - : i

" Notwithstanding any agreement between the parties or the persons {if any) throuoh N
Whom they claim, as to allowing compound mterest‘gr sotting off the profits of the -

[T T,
R Y
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L Sgctxons 13 and 71A of %he Dekkhan Aorrmultunsts ReIxef “Act (XVII of -
Y 1879) have no retrospective effect. - Sectxon 12 of the Act is retrospechve only. -
‘so Jar-as it regulates procedme. That part of the. secbxon whmh relates:
to takmg an account bet ween the pmrt' svls not retrospecmve.

Amortgao'ed property mthout an account in Ixeu of mterest ot otherwxse determmmd
_the manner oftakmg the account, - Doend a0 st .
and notwithstanding any statement or settlement of accounb, ‘or: a.nv eonti'act pm-
: portmg to close prenous dealmgs and create a new obligation, et R
open the accounts between the partxes from the commencement of. the transactxons
and take that sccount aceording to the following rules (tha,t is to say) T
~ la) separate accounts of principal and interest shall be taken i’ "< .
() in the account of principal there shall be debited to the debtor. snch money’
T e as may from txme to time havo been a,ctually recelved by. him or on his acconnt.
“from the ereditor, and the prtce of goods, 1f any, sold to hxm by the ctedltor as ‘
‘part of the transactionss
- {e) izt the gecount of pnncxpal there shall not bo debxted to the - debtor any
money which he may have agreed to pay. in countravention “of -gection 25TA  of the
' Code of Civil Procedure :
* {d) in the account of prineipal there’ sha.ll not be de'mted to t?he debtor any
accumulabed ititercst which has been-converted into principal at any - statement’
"or settlement of account or by any contract made in the course of the transactions,’,
“unless the Gourt, for’ rea,sons to be recorded by lt in wntmg, deems such deblt tO_
rbe reasonable : SEHEE X
. (e} intheaccount of interest there shall ‘be debxted to the debtor, monthly,
sunple intorest on the ba.lancu of pnnclpa.l for the time being outstandmg at thel
_“ rate allowed by the Conrt as hereinafter provided : B
¢ (). all money paid by oronaccount of the debtor to the creditor- of on his" .
a.ccouut, and all profits, service or other advantages of every description, received: .
by the credxtor in the course of the transactions [estimated, if necessary, st .such,
“‘money valae aé the Court in its dxscretlon, or with the aid of arbitrators a.ppomted
by it,"may determme], shall be credited first in the account of interest ; and, when
- -any payment is more than'sufficient to discharge the balance of interest due at tho”
.~ time it is made, the residuc of such payment shall be credlted to the debtor in the
" aceount of principal:
_ (9) theaccounts of prinecipal and interest sha]l be made up to the date of instxtut-
. ing the suit, and the aggregate of the balances (if any) appearing due. on ‘both
. such accounts against the debtor on-that date shall bo- deemed to .bo the smount '
due &t that date, except when the balance appearing due¢ on. fnterest -account
" exceeds that appearing due onthe prinoipal account, in which case double the .
- latter balance shall be deemed to be the amount then due. -
* T1A.. Rate of interest allowable on*taking an account.—In taking ‘an account.
under section 18 orin any sult under this Act where 1nterest is chargeable such ’
mterestrsha.ll be awarded at the following rates 3~ : oL :
(@) the rate, if any, agrzed npon between the pzuhcs or the “petsons (if “any) .
~ through whom they clainy, unless sach rate is deemed by the Coutt to be unreason-*
ablejor. .
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: o B lin the Court of the First Class Subordinate Judge of Théna for.
* the recovery of Rs. 5 ,H77-5-6 including compound. interest due
. under a reorlstered mortgage bond dated tho 27th- October 1892, -
After the . suit was ﬁled the - Government . of Bomba.y, on the -
_*15th August 1905, made sections 7, 11—31, 23, Chapters V, VI,
-;VII and section 71A: of the Dekkhsn . Agnculturlsts Rehet' Act
,(XVII of 1879) apphca,ble to the Dlstrlct of Théna.(l)

Subordmate Judge of Théna in original smt No. 115 of 1904

THE INDIAN LAW REPORTS. [VO]’I XXXI

FIRST appeal from the demsxon of Guldbdas Laldas, F1rst Class

The p]amtlff instituted the present suit on the 23rd Apml 189L

Orwmally the suit.was filed ao‘amst two defendants, zmd_one of V-

them having. died before the serviee of thé” summons, his leO'a\‘
represenba,twes were brought on' the record and thereupon all th°
., defendants filed their ‘written statement on the 13th Septem-
- ber 1905 contendmo' infer alia that the history of past déalings
- between the partxes should ‘be - inquired -into “on "the lines -laid

down in section 13 of the Dekkhan Arrucultunats Rehef Acb ).

‘gthatthe rate of interest should. be fixed as prowded in, that -

section and that the amount that: might be found due to ‘the-
plamtlff be madé payable by annual mstalments of Rs. 200 each

“The Subordinate Judge held that the defendants were nob
entitled to thé benefit of the | plOVISlOﬂS of sec!nons 12 and 18 of

. the.Dekkhan Arrrmultums’os Rehef Act. even though the “suib

~was. instituted prior to and. was pending on the date of the
extension of the sections to the ’Thana District and . that he’ ‘was®

"'not competent to disturb the rate of mtelest and the mode of
" calculating it stlpulabed for between the paltlos. He' therefore

made the amount claimed pa,yable in eight equal msta,lments.

- ,Hls reasons ‘were as follows —_

: WJnIe it is contendecl on defendants behalf on the ground that the defence

" was filed while the provisions of the Dekkhan Agriculturists’ Relief Act were in
- Operation, that the defendants are competent to claim the beneficent provisions

()it such rate is doemed bf the Court to bo unreasonable, or if no raf.e wag

o agmed upon, ory w. hen any agreement between the partics or the ‘persons . (if any) *

) through whom they claim, to set off profita against interest and assessment and -
*  similar charges without an account, has been set asuie by the Oourt su:h ratc as T
" the Court may. deem reasonable,

. {1} Notification No. 4144, Bamba/ Qovernment Gazelte, Part I, pa"t! 103& R
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of sec‘mons 13 and 10, 11-, inur o'e(l on behalf of the plamtle tha.t the suit havmg
beﬂn commencel prlor to ths mtroduchon _of the speoial rules, he is entitled to_ .

'I_‘he general rule is that a repealed statute cannot be acted on after it 38,

1epea.1ed but as prov1ded in seotion 6 of the General Clauses Ack, 1868 all

 muatbers tha,t have ta.ken pla.*a under it befoxe 1ts repeal 1ema.1n va.hd

But a new, ordor of a Court, not a,ncﬂlary or. provmmnal “but du'ectmg 8
further subsbmtwe sﬁop in the exesution of a deores, is a new proceeding which
-ghiduld be governed by thelaw in forcs’ ‘when the order is made and - 0% by thcl
law which it vepsals (8 Bom., 340, Skivram v. Kondiba). o o

‘This ruling is relied on by tha learned: plea.der for the defendantq, but &
~earaful perusal of the whole decision aad a study of the cu‘cumsta.nces on whlch':'
. tho raling was given, show’ that what is laid down’ in 1t is that a proceeding
having baeu begun under one state of law should . be governed - throuo'hout by -
the law then in force ordinarily, and that as to 'a matter of procedure a new‘.b
statute ma.y ba applied to the sta.wes of a Ixtw&tton subsequent to. 1ts commg’ _
into force. No doubt legislature may give a “retroactive operation even t0a

law affecting substantive rights -and ‘rights of actlon, but the intention’ to
exercise such an extraordinary prerogative | has of necessxty to’ be exPressed m
unambwuous and uneqmvocal languzwe .

Thcro is nothing iu sections 12 _and 13 or in the Government notlﬁcatwn

exbending their operation to. Thana .to show that they.or any of the other. -

Sectxons apphed should have retr ospectlve effect or n.pply to pending suits, and .

the suit of the plaintiff having been bogun prior to the 17th of August 1¢05, -

“he had, 0 to say, & right vested in him to have it decided according to the law \
- in force then, excopt porhaps on matters on which any.of the extended pl'OVl-v
sions had bean inherontly gwen retroactive force. .

This seemns to haye been the principls adopted: by the Bombay ‘High Courh

" in Suryaji ve. Tukarom, I. L R. 4 Bom,; 358, in which it is held tha‘ “the:

- of trial shouid be alopted in Courts mthm whose ]uusdwhon the deferidants

" provisions of sockbions 11 and 12 of the Dekkhm Agriculturists’ Relief Act’

(XVII of 1879) are applxca‘ole fo suits msbltuted upon and after the Ist Novem- -

ber ‘1879 and remarked in the judgmen’ “that sections 12 and 13 of Act’
- XVII of 1879 are apphcmble only to svits instituted wpon or after the ist
’\fovembar 1879 ” as it is not probabls that in suits instituted befors that time
in thosa parts of the Dekkhan in which Act X VIL of 1879 is in force onemode’

’i

resule... . R IR .

A changa in the 1aw doas not gener.ﬂly aﬁ'ecb a,ny ploceedm« began when it

‘c'om'e's inbo forcs, I L R. 11 Bom.; 469, Tt is providéd by Act T of 1868 that

" a change in the law shall not generally ‘affect any proceeding begun when it
comes into foree and.this principle “was -applied in the cage of ‘Ratonsi
: Aahanjz, 2 Bom. 148; a change of status or legal capa.f'lty generally operate;

" at onoe when it cither extinguishos, enlarges, diminishes of varles the ‘extent

vFAT \IABIBI
have a deczsmn on it accordm« {o the law in fowe on the date of 1ts lnshtutxon. o .
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" “to which'a pnr’by; may elaun the ard at. protectmn of a Oourt (Ree zbwl) :
- obvious that there has beem n6 changs of status in any of th. parties; smce the
_ comimencement of the' litigation;:and.as the i provxsxons -of sections:12- and 18 .of
- the extended, Act are.not those of procedure, pure and simple, butare_evldently
- pre]udmlal to the substantwe nohhs and vested’ competency to.claim prmcxpal
. and mteres* aceordmo to the terms. of - 'ohe agreemenb between lnm .and, hls
' debtors I cannot brmo' tbe htwatxon under thelr opelahon. :

It} is for _the same reasons thabI thmk that Iam not cempetent to. reduce
or; modxfy the: stlpulatlon. as to the rate ot' mtexesﬁ and the mode of 1ts
.calculatwn ¢a the prmmple of a.nnual 1ests

' pr0v1sxons of Arblde 15B of thﬂ Acb to the sult; and exercnsmg the dlscretlon
© vested in ﬂle Court by it to make the amount payable in mstalments hag.:
. much as the sechon is. expressly giveu a. retrospeﬂuve fome and lays: down

'that « the Court' ma _1‘n its. d1scxetlon, in. passmg a ckcree for, 1edemptlon,

' clause (y 3 or e Auso (/), or m the course o£ any procecdn a3, under a decree for
dedemptlon, t‘oreelosme or sa.le ‘passed in;any. sueh _guit, 'whether before or
after thls act eomes into foree, dlrect that _any amount- payable by, t.he morh-
»garror ‘ander’ that decres: shall be payable 1n :such mstalments
' AOrdummly it is not competent toa Gouxt m a: sulh on’ “the foot ‘of a deed” of
,mmtgage to decree payment in” ‘ instalments a,nd the' section eontains’ nobhmg
'recardmg the Gourt s’ power in'regard to' suits mstxtuted prior’ to the inbra- "
duction ‘of the Act but not converted into decrees Il a,fter the Act has become -
asta’outory law of: theland.- It would, however, be ‘anomalous to construe the
' sectlon as - exelndmv pending smﬁs ‘because the Leglslature have made - its
provisions expressly: rebrospective and | given d1seretmn to the- Court in;, regard '
to decrees in mortgage suits passed even before the commg into’ foxce ‘of the”
Act; and’it does not sfand ‘to réason to' say that a Court cannob decree 1nsfa1-
ménts in’ a ‘case at ‘the time of’ gmng & decree- bt can do- so on the" very
next day. after-it has been passed. ‘ I' am  therefore of - ‘opinion that- -the -
_ defendants - are: within their rights'to- pra.y for and “obtain the faclhty of
makmg payment in reas,nable mstalments.

_ The Lefendanbs havmg appea.led the appeal was heard by

Chsmda.\arkar and Heaton; JJ., who, on the>15th- July ]907
‘retetred the: questxon involved in the appeal for‘the con31derat10n
"of a Full-Bench in the following terms ;—

_ CHANDAVARKAR J_ .—-Ha.vmg regard to the apparent eonﬂlct
’ between the-decisions.of this. Court in. .Pannalal v.. Kalu®, and-
the- decxsmn in: szr Jaj$ v ‘Tulmmm(') and the- oreneral 1mportance

a) (1906)8Bom n.n. 08, . - R (2) (1sso) 4Bom 353.}
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,;‘,‘L‘o “the" queetxon arlsmg, we think: that the fo}lowmer ‘questl on‘-' Lt
‘ oufrhb to’ be- referred tothe’ TFull Bench ==

: turists’ Relief - Act‘ -apply’ ‘o Usuiits inktituted  before ‘that Act
‘camar into . foree Anthe partloulor -district’ in".which - that smt
;Qwas 1nst1’f§,1ted

"‘he quesbxon wag ar(rued before ‘the’ Full Bench composed of.E
\’Russell O R (Actmcr), Chandava,rkar, Heaton and Knight, JT

CB V 7 zdwans, for the appellonts (defendants) ——The referencei“'
;t\ojt'he Full. Bench was made’, owing ‘to the apparent conﬂxcb?
between Smya_;z V. Tulcamm(l’ and Pannalal'v. Kalu®.  Theres
foz{e ib.ig' 1mp01 tant to.note in what réspect, t.hey ag‘ree. In"the
,Ja,tter case,ib, was held: that: section: 12 of. the Dekkhan Atrrzeul-;
,tur}sts Relief Act -80 far as.it; makes it obhgutory on’ the. Court;
.o make an  inquiry into’ the . ‘history -and merits. of - the past:
{'dealmo‘s between the par bxes, was purely a mather of procedure.

T

‘deal w1tn the “; mode of trml 2 or_:procedure It s genera.'l;
,prmcxple ‘of Is that albezablons in , procedure arc. always retro-)-,
nspeo’blve unless thele is some mdlcatxon to the conbra.ry AL

.m Szwyajz v, Tu&:ammﬂ) it was - held that there was such a
reason -and S0 secblons 12 and 18 Were held to bé not * apphcable
o pendmw suits,- It was sald thaﬁ a defendant could only elaim
“the benefit of section 12. when he was sued ina Oourt within the
;f.hmlts of whose Jur1qd1ct10n he: resided, and a$ before the mtro-‘l
““duction of the Act ‘an:agriculturist. could -be"sued- in  cases -of.
"j'money claims in the Court within: the - limits of .whose’ ]urlsdlc-5
tion the cause of hietion arose, lie eoiild not: thére: get the- advan-'-’
- ;tage of the new procedure. This it was thought* -would’ be” ant’
~ anomaly. and .so the prov1s10ns were. held to be.not applicable:to
;- pending suits. - We qubmlt that this was not & good reason.. In;
“the first, place- suits for. redemptxon by an aoncultumst must:
g necessarxly be brought where the mortgaged property is situated,:.
 that is, generally .where the agriculturist. residés. * So : even:
; 'a.ssummg the reasoning to. be: correct, "it: wa& only: a few: avn-f
‘.'_¢.~cu1turlsts thot Would ‘get- the-relief,: but that certauﬂy was noi

(1) (1880) 4+ Bom; 258, ©\) \1906) 8 Bow. L. R. fos,. .

;hether sectlons 12 13 and 71A of the” Dekkhan Agncu[-} LGk
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Gnmsn.

~ of the pa,st deahngs is ab any rate-: 8 mettel ot’ procedure

"1nquxry is'to be made; first; with a, view 0’ &scertam whether

* there is any ‘defence to:the sulb ‘on the vround of fmud ebc ahd ;
secondly, w1th a view’ to take ad account

THE INDIAN ,LAW REPORTS,  [VOL.XXXI;

reason for: denymg it bo the maJorlty. Asa matter of fact there:

‘rea,lly could be no anomaly» For: under sectlons 22: to. 25 of the
‘.wal Pxocedure Code an- ao'neultunsb could get a smt tra.nsferred

to the Courh w1thm whose Jurxedlcu1on he re51ded

The Dekkha,n Agnculbunsbs Rehef Acb never almed at’ mtru-

. ducmtr unlformxby of procedure.. . By the amendment: of. 189%
. power “was given to. the Logal- Government to extend the-Adk
- wholly or partlally to any dlstmcb or " part of a dlstmcb and
_f.thereby it was made clear  that the rehef of indebted: agucul-
’,-turlsts was bhe obJect of the Act. zmd not the mbroductlon of.
' :umformlty of procedure as regards all afrrlcultumsts.

[CHANDAVARKAR s i—The sections - in questlon do niok’ merel\

: '-vaﬁ'ect procedure : they affect rwhts, therefore. they cannot have
' retrospective -effec. Javanmal . Jitmab. v.: MuktabaiV) . Tn: dhe
_ matier of the petztwn of Rataam Kalmnjz@)]

- The ‘directioii to ma,ke an mquu y into the hlbtoly and - ‘merits
Such

[KNIGHT J. --The takmu of accounts may :be a- matter of, .

: procedure, bub the enfozcmg of. accounts 1s 0% procedure]

On ma.klnor the i mqulry if the Comt ﬁnds t.ha.t thé . transaction

o is unconscionable, -then it can. exercise -its’ .inherent eqmtable
Jjurisdiction to give ‘relief. . Sections - 13 and -71A" of ‘the " ‘Act’
- merely preqcnbe the mode in which that relief should bé granted,

They indicate how the amount of the principal -and- interest

. should be calcu]a,ted

. The putrpose for whlch the Act was passed will have to be-

' tak,ﬁil:dﬂt@ consideration in- determining the. questlon whethm

fhese) spoi;\oaﬁ&apply to pending suits or not,” The Act was passed
%‘fter the.agtaran riots in the Dekkhan and it aims ab: glvmcr:
yelief to indelbfed agrxculhunsts. Tt is, not ‘that” every degree: of-

. indebtedriess xe@ai&s relief, but sometimes the indebtedness m'1y~
. rie to such .an ewtant thab there ma,y be-a feeling of helplessness:

(1) (1890) 14 BER. Wi& t(1577);2.1;"0‘u. 1{144 at 1),‘1_96.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 

